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1. This appeal by the Assessee is preferred against the order of the Ld. CIT(A)-3, 

Ahmedabad dated 13.02.2015 pertaining to A.Y. 2008-09.  
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2. The only grievance of the assessee is that the ld. CIT(A) erred in confirming 

the disallowance of the loan processing charges of Rs. 2,06,170/-.  

 

3. Briefly stated the facts of the case are that the assessee derives income from 

share profit, interest and remuneration from partnership firms, income from 

house properties, income from short term 7 long term capital gain and income 

from other sources.  

 

4. During the course of the scrutiny assessment proceedings, the A.O. found that 

the assessee has paid Rs. 2,06,170 towards loan processing charges for SBI 

Loan and Home Loan taken for construction of self occupied property. The 

A.O. was of the firm belief that such charges are not allowable as expenditure 

neither under the head business income nor for income from house property. 

The A.O. disallowed Rs. 2,06,170/-.  

 

5. Assessee carried the matter before the ld. CIT(A) and vehemently contended 

that the said charged were paid on the loan borrowed for business purposes. 

The assessee explained the borrowings vis-à-vis payment of processing charges 

which did not impress upon the First Appellate Authority. The ld. CIT(A) 

confirmed the addition. 

 

6. Before us, the ld. counsel for the assessee brought to our notice the revised 

computation of income for correction of bona fide mistake of treating the 

interest expenses paid to Kotak Mahindra Bank and State Bank of India as a 

part of house property which actually should have been deducted from the 

business income of the assessee, as the funds were utilized for the purposes of 

the business of the assessee.  
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7. We have given a thoughtful consideration to the orders of the authorities 

below.   In our considered opinion, the claim of the assessee has not been 

verified in true perspective. It appears that the A.O. was carried away with the 

allowability of claim under the head income from house property. It also 

appears that the amount has been borrowed from Kotak Mahindra Bank and 

State Bank of India for business purposes and not purchasing house property. 

In the interest of justice and fair play, we deem it fit to restore the matter to the 

files of the A.O. The assessee is directed to furnish necessary details 

demonstrating that the funds were utilized for the purposes of the business. 

The A.O. is directed to verify the same and decide the issue afresh as per the 

provisions of the law.  

 

8. In the result, the appeal is treated as allowed for statistical purpose.    

 

 

Order pronounced in Open Court on       15 - 01- 2018 
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